CENTHAL A UMINISTRATIVE TRIBUNAL

HALLAHABADY BENCH
ALLAHAB 4) ?
COpiginal gpplicatiopn No, 12 of 199_
#llahabad this the Q7th day of _april, = 2000

Hon'ble Mr, Q.K..L. Naqvi, Member (J)

Hon! h],ﬁ !L'[_.!Z,E. !Hngh, xﬂemhg LA}

ham Bghadur Yadav 9/0 ari seeta tiam Yadav,
K/o Vvill. & P.,L. Yudhisthir Patti, wistt.
Azamgar he

Applicant

- L. Additional wuperintendent Post Uffices,
Azamgarh kegion, .Azamgar h.

2. vir ector of Postal services, Goraknpur
Kegion, Gorakhpur.

3 Union of Indig through its secretary, Post
and T el egr aph Jepartment, New velhi.

hespondents
By .~dvocate Km, sadhitg 3Tivastvae
QHDER (Oral)
By Hon'hle Mr,3.Ke Lo Naqvi, Member(F)

ohri lham Bahadur Yadav has brought up
Jscase before the Tribunal flor direction to the
respondentsno.l~Additéonal superintendent Fost
Uffices, Azamgarh to consider the appointmebt of
the applicant on the post of E.L.B.P,M, ot post
office Yudhisbhir Pgtti, Azamgarh. He has also
pr ayed for direction against the respondents not
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to fill up the post of E.W.BeP.0i, at post office

Azamgar h by fresh selection,

2% S per gagpplicant's case, a wacancy
gccrued on discharge of shri Jagdisn aingh who
was incumbant as btxtra udepartmehtal Brsncn Post
Master, Post u'ffice, Yudhisthir Patti, Azamgarh
and the respondents called for names from £mploy-
ment Exchange, Azaggarh, who submitted 5 names,
which includes the ngne of the applicant at sericgl
no.5 and at serial no.4 the name of i Mamoj
Kumar Mawrya. The respondents gppointed ori Manoj
Kumar ilgurya vide order dated O1.10.1994. lhe
applicant considers himself to be a better candid-
ate and allegejthat ohri Mamoj Kumar Maurya obtained
the appointment by illegal and fraudulent meRans.
Being aggrieved by the appointment of ofiri Maurya,
the gpplicant first teied to hagve redressal frem
the department concerned and when the depal tment

did not helps+, ne nas filed the present V...

3, Ine respondents have filed the counter-
talc

reply snd supported the;appointment of Jhri Maurya.

ln rejoinder-gagffidavit, the applicant has reiterated

the position as pleaded in the V.aA.

4., Heard, the learned ocounsel for the rival

contesting parties and perusea the record.

D Learned wunsel for the respondents
invited out attention towards para no.l3 and 14

of the counter-affidevit in which it hgs been
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pleaded that on certain complaints, the gppointment

of ori Manoj Kumar Mauwrya has been cancelled by

the P.ileGsvide order dated 14.12.1994 snd consege

uently termingtion order was passed on 21.12.1994.

Juring the curse of arguments, it has alsc been

brought eato owr notice thsat against that termine

ation, ohri Manoj Kumar Maurya preferred an U.A.

before the Central Administrative Tribunal, Allahabad

Bench, Allshabad, which was dismissed on 21.12.1%95.

ohri Manoj Kumar Maurya did not stop here l;uc”weint

up before the Hon'ble Apex Court inb Civil Appeal

No, 13256 of 1996, which was decided with the ob=

servation that the appointment of tne appellant

{ohri Mancj Kumar Maurya) shall be deemed to be )
‘ ) of Con telloleon vf ds o fopinntront

on temporary baslis and the impughed order/ incl uding

the order passed by Central administrative [Iibunal,

were set agside,

6. With the above position in view and
observation by the Hon'ble Apex Court and also
on the ground that shri Manoj Kumar Maurya who
could be affected by the result of this V.4A.,
has not ;nb.é@earrayed as party to the V.A., we do
not find ourselves in a position to grant the
relief sought for in the matter. Ihe U.a. is

dismissed accordingly. NO order as t® osts.
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